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1,ORDER DATED oigog 200 2,

Having heard adwvocate for the
Applicant,the defect pointed out by the
Registry in the stamp Report,is overruled
with a dj.:eqtion" to the Registry to register
this o:igin:l LApplication and a number be
given,

Aéplicant %‘Laims to have gatheréd
expecience in the post;l work as a substitute
for morethan 570 days.®arlier, his father

approached this Tribunal in OA No. 762/94,which

was disposed of on 4th of August,1995 with a
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direction to the Respondents to consider the

case'ef the present Applicant.In the present
Original Application,the Applicant has pointed
out that several vacancies have been notified
under Annexure-7 series to the present Original :
application and that he has submitted application
under Annexure-8 for the said vacancies.The
Applicant, herein,has prayed for a direction te
the Respondents to consider his case fer providing
him an ED pest by giving benefit to the experiénceé
gained by him in the postal work being engaged as
a substitute, Having heardtidvocate for the
Applicant and Mr.S.3,Jena,learned AsC for the
Res pondents (en whom a copy ©f the petition has
been served),the Respondents, hexein, are directed
to give due consideration to the case of the
Applicant (for he has acquired experiences for
morethan 570 days) while considering te fillup
the ED .posts under Annexure-7 series.

- with the above ebservations and
directions,the OA is disposed of,

send cepy of this order,adengwith |

copies of the Original Application te the
' Respondents’at the cost of the Applicant,Mr.A.K.

Das,learned -cc;unsel for the Applicant,undertakes

| to file required postages fer serving ef coples

of this order and the Original Application en
the Respondents by Regd,Post with AD by 6. 5.2002.

Free copies of this order De handed over te the

-

learned counsel for beth sides. ) g 02—
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